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, Central Admlnlstrative Tribunal, Prlnclpal Bench

Orlglnal Appllcation No,l735 of 2OO3

Ne,rr Delhi, this the 1 8th day of JuIy, Z00S

Hon ' ble ilr. Justice V. S. Aggarual , Chai rman
Hon ' ble llr. S. K. Nalk, l,lember (A )

Shri Chander Singh
C*1 1 01 8*Supervisor Grade-III
Worker's Canteen,
505. Army Base Workshop
Delhi Cantt. *1 1 00 1 0 AppIlcant

t

(By Advocate: Shri E.J. Varghese)

Versus

Union csf India througlr
The Secretary
Ministry of Defence
South Block, New Delhi*l I

-l-he 
Ad jutant General, Army Hqrs.

Sena Bhawarr,
DHA P. O. , New De1hi*l 1

The Commandent
505, Base ldorkshop
Delhi Cantt-1 1 001 0 ....RoSpondgnts

O B.D E""RLOJAU-

Er-.Jssils-e"J-.S*Jffi

By virtue of the present application, the

applicant seeks a direction to fix his pay in the grade of
Rs.3200-4900 from 1. 1.90 and to promote him in the grade of
supervisor Grade*rr in the higher scale or in the

alternative to grant second financial upgr'adation to him"

2, In this regard, the applicarrt-s pay is alleged to
have not been fixed and a representation has been fired by

him cclf:y of which is Annexure A*2.
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we are

dispose

At this stage wlren the representation is pending,

not dwelling into the merits of the matter. We

of the present application with a direction that
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!:15jorl j.rl this reuard may be taken in accord;rc'e with law 

preferably within four months from the 	eoei 	f tho 

certified copy of the present order. it is should be 

decided 	by respondent no. 2 	and commun ba ted to the 

applicant. O.A. 	is disposed of, 
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S.K.' Naik 
Member(A) ( V.S. Aggarwal ) 

Chairman 




